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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
O.A. NO. 537/2022
In the matter of:
Mukesh Kurnar Chawhan .. Applicant
Versus
State of U.P. & Ors, . Respondents

BRIEF REPLY ON BEHALF OF RESPONDENT NO. 7.

Maost respectfully Showeth:

At the outset, it is clarified that all the statements, avermenis and
atlegations made in the letter application filed by the Applicant are
specifically denied, and none of such statements, averments and
allegatior:s should be deemed to be admitted merely by reason of
specific non-traverse unless the same is 5pe:;iﬁ.ca.lly admitted
hereinbelow.

Preliminary objection:

L. That the contents of the application contain utter falsehood
angd frivolous, baseless allegations and the same constitutes
gross abuse of process of law. There is no cause of action
against the answering Respondent. Hence, the present
application deserves to be rejected on this ground alone. This

is substantiated by the Applicant’s own leiter addressed to the

For Vision Next Road I agistics Put. Ltd.

e

Director



73

—— ey — — 99—

Hon'ble Tribunal inter-alia withdrawicg the letter petition
citing his satisfaction with measures already taken by the
answering Respondent.

Brief submissions:
That the main issue pertains to the air pollution caused at the
railway siding at the time of loading/unlcading of clinker at
the railway siding and during transportation from the spot of
loading/unloading site,
That the answering respondent, while werking with the
cement manufacturers and reilways, has always taken
adequate measures to control the dust emitted during the
process of loading and unloading and has implemented all
the best available measures to contzel the dust emitted during
the process of loading and unloading.
That Uttar Pradesh Pollution Control Board (UPPCB for
short] and the joint committee formed by the Hon'ble
Tribunal has submitted its report dated 10.11.2022, which
already indicates that adequate steps have been taken by the
Respondent under reply to mitigate the effects of air pollulion

caused by the loading/unloading of the clinker.

For Vision Next Road Logictics Put, Ltd,
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5. That the main issue pertains to the air pollution caused at the

"

railway siding at the time of loading and unloading of clinker
and the pollution caused during the transportatior: from the
spot of loading/unloading to the train wagon. It is submitted
that the Railway siding is owned by the Indian Railways and
the answering Respondent cannot make structural
improvements at this site due to the reason that the site is
cwned by Indian Railways.

That even UPPCHB’s leiter dated 14.12.2022 states that the
platform near line no. 14 was found unpaved, which is the
main cause of fugitive emission during transportation and in
the above report, it has further recommended that the
platform should be paved to further mitigate fugiiive

emission during movement of trucks.

. Measures taken by answering Respondent: That pricr to and

at the time of inspection by the joint committee, there are
adequate measures already in place taken by the answering
Respondent even before the lelter petition in question was
filed. These measures include sieps to mitigate air pollution at
the point and time of loading and unloading of clinker at the
railway siding and during transportation of clinker. The

For Vicion Nest Road 1 zgictics Put. Ltd
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answering respondent transports the clinker from the raflway

siding to the plant of M/s [.K. Cement and has taken various

steps to control the dust gereration which are as under:

i. Omne 3000 litres water tanker has been deployed to
sprinkle water on the unpaved road at Raflway siding
during the time of loading and unloading.

ii. Two Anti-smog guns have been deployed at the site to
suppress the dust particles during the process of
leading and unloading.

i, Green cloth curtain which is 600 metres leng and 25 feet
in height has been deploved on both sides of sidings to
trap the dust particles.

iv. 1000 saplings have been planted along the ratlway
siding, which after few months of growth shall become
frées and act as a green barrier,

Phetographs showirg the steps taken by the
Answering Respondent are annmexed herewith
anrd are collectively marked as Annexure R-1,
8. That on (5.01.2023 the answering Respondent submitted a
detailed response to the letter issued by UPPCB inter-alia

highlighting the above mentioned mitigation measures

For Vicion Next Road Logistics Pvt, Ltd,

Viged 1042



already in place and subsequently taken at the site in

guestion.

True copy of answering respondent’s reply dated
05.01.2023 submitted to UPPCE is annexed

herewith and marked as Annexure R-2,

9. That even inspection report dated 09.01.2023 submitted by

UPPCH states as under:

if.

i

“At the time of inspection, the railway station was situated
on the side line number 14 of Havdusgarnj railway siding.
Water sprinkling work was found to be dome through 02
tankers in the loadingfunioading area.

At the time of inspection, two poritable anti-smog guns were

found at the loading/unloading site and water sprinkling was
_f"vt?m tc be done through both of the anti-smog guns. The

represenmw)e present at the time of inspechion was informed

by M/s Vision Next Roed Line {answering respondent) that
anti-smog machine has beent purchased by them. Photocopy of
tax invcice attached,

Af the time of inspection M/s Vision Nexi Road Line No.-
132, 8.5. off Gt Road' Indusirial Aves, Ghaziabad was
monitoring ambient air guality of Harduaganj railway

For Vision Next Road Logistics Put. Ltd,
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station and village Satha while loading and unloading

conditions,

At the time of inspection, it is natural for dust to fly due lo
the railway siding of Harvduagani Railway station and the
road being unpaved for vehicular traffic. The represeniative
present at the fime of inspection was informed by M/s Vision
Next Road Line that work has to be done by the reilways fo
make the said road end raitway siding,

At the Hme of inspection at Harduagary railway station to
control the fugitive dust generated by the moment of vekicles
and anééng/am’azdﬁng Egstern and western side of the
railuay station were covered with a Long green net which is
about 600 m in length and 20 feel in height.

Al the time of inspection due to no availability of goods
trainfrack the work of unlsading could not be found but the
loading work was going on. At the time of inspection, PPE
was not found to be used by the workers during loading.
Play time of inspection pumps it was fournd installed on the
borewell located on the railway siding. The said borewell no

record has been presented regarding whether the premises for

For Vision Next Road Logistics Pvt. Ltd.
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water exploitation has been obtained from the Disirict Level
Ground Water Authority, Aligark or not.
viti. It was informed by M/s Vision Next Road Line, present at the
time of inspection, that the said borewell localed at the
Hardugenj Railway siding belongs o the railways, Railway
musi get the permission for water harvesting, The repori is
sent with respect for your perusal and further mecessary
aciion”.
True copy of UPPCR's inspection report dated
09.01.2023 is annexed herewith and the same is

marked as Annexure R-3.

10. That the enswering respondent in addition to all the
measures taken has also got the Air Quality Index tested at
Harduaganj railway siding and village Satha on 04.01.2023
and 79.04 2023 at the time when lcading of material was done
and when the loading of material was not been done. It is
further submitted that the answering respondent had also
submitted a letter dated 10.05.2023 to the Station Head of
Harduaganj railway station requesting him to pave the
plattormn area near the line no, 14 to aveid any emission
during the movements of the trucks.

For Vicion Next Road Logistics Pvt. Ltd.
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True copies of reports dated 09.01.2023 and 02.05.2023
are annexed herewith and collectively marked as

Annexure R4,

True copy of letter dated 10.05.2023 is annexed herewith
and marked as Annexure R-5.
115t is also respecifully submitted that the actions of
Respondents have struck a perfect balance between economic
development and environmental pollution, In the instant
case, adequate measures have been laken by the answering
respondent to mitigate air pollution in 2 proactive manner ,
which is borne out from UPPCB's Report as well as from the
photographs attached therewith.

PRAYER
It is therefore, most respectfully prayed that the Hon'ble
Tribunal may be pleased to:

a) dispose of the present O.A. No. 537/2022 the appropriate
direction to the Indian Railways for paving of railway
sidings at Harduagan] Railway Station;

b} pass and further orders as this Hon'tle Tribunal may deem
fit and proper in the facts and circumstances of the present

case.

. Respondent No.7
For Vision Next Road Logistics Pvt. Ltd.

Vi \Gm?

Director
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
0.A. NO. 537/2022

In the matter of:

Mukesh Kumar Chauhan ... Applicant
Versus

State of UP & Ors. LA ... Respondents
A AR ”“"4-’.;&/@‘

AFFIDAVII
S R T R g
I, Vishal Kumar, d ir@&tm’ M/ B Visu,)n Next Road Logistics Pvt. Ltd.

3"\_)‘\“

aged about 36 years.: sonof Shrl/ Samar Pal Singh, resident of 252,
Amirnagar, Muzzafarnagar, Uttar Pradesh 251306, presently at

e

// “(ﬁ"q 7

New Delhi, do hereby solemnly affln;n and declaiﬁwds Mnder:

the case. I am competent and duly
affirm this present affidavit.

2. That I have read and understood the contents of the
accompanying reply, which has been drafted by my counsel
under my instructions. The contents the same are true and
correct to knowledge based on official records and are stated

to be correct.

—
-
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DEPONENT

VERIFICATION:
36 Ma A1

Verified at New Delhi ot this ___ day of May, 2023 that the contents

C‘*"““DVVL +  of the above affidavit are true and correct to my knowledge, part of

0{ 2371 } 2! itis falls and nothing has been concealed therefrom.

Who s
0300“ weme ‘ |
\ \de“““ed be\mv‘ess‘mbe Uishud [Brwmat’
sg“ed DEPONENT
“RTIFIED THAT AHE DE?} NENT .
L iSmb/Km.. M =4 "
s/0, W/a, Do, Sh\\ ...... R/o. Vl- o~ (e

Identified by Shri/Smt...

has solem Aigested befm? me a
{? 5k No.f.. 9.8

that the rome ts of M affidavil w
have been read Over & explained to him er
are true & correct to his/her kriowled

NOTARY.

46 MAY 2003
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GSTIN. g
1 09 -
AAHCV2024P12X Annema R-2 Mob.: 8445243516, 8445243517

==VISION NEXT ROGD LOGISTICS PVT. LTD.=

103, Classic Homes Apartment, Marris Road, Aligarh - 202 001 (U.P.)

\ : E-mail: visionnexlroadlogisticspvtltd.@gmail.com

£ —

L4

Ref. No,
i e Date .55, 2023
8T 3R (w0)
I TN JeuoT forreaor A
(3reieTe)

%‘W‘: A N.G.T 7% feelh a6 O.A wear. 537/2022 FT FAR Wy T FeT 1 30 F0
*'mmaymmmﬁaﬁw-n-zz$mm§am$mﬁ,aﬁﬁtﬁmﬂg
MSeF ot e ¥

ARle,
Q

Frdeet a5 & & swcaRa s & ey F sige A AT PrwoT Rem 10-11-22 @ fear
T | foredhr forleror srear wRa va R & wry woee aRd gAY B @ RAle 15-12-22 F S
B 377 g fARewor s & wowew & R 1 gea B & e # g @R & g Ry
R e fae fofa §

1- W 1 foeg 57 & Toafoua a8 8, o5 W & wufy §1
2- wefa & farg o & weafrua i &, 9% Yod A Eul B
3- 77 & WRIG & Reg 3 & wreey & 3@ A ¢l A H AfTT-IGAET v I F R
' 14 FER W5 & At axn qdf @ IRew fRw & 600 #Hex o T 25 e FO$ F W 79 F
WE el aE & Yo @07 A & fog 7o e 1w §1 (W) §owT ) $HF HATEr gh F HET
TAS § Tl ger H fAGA0r A & frw 3000 e & 1 G & TR A AT AT F
AT Fed TR W I # Bsda Far Jar g1 wga § gfafea semer 3 &R uelr & Rgea
frar Se &€, R g 33 & AE &1 AFT-IEAE § wHg g areh g # P W &
AT ga ¥ 2 9w / Ruasor TR & & 1% § 7 gufad &1 o & 96809 W oY aRde
' g,aga;s‘aq‘fgua%%,mtagqﬁakﬁ%aﬂﬂaamwﬁmwglwqaaﬁmﬁm
1000 oler 8 T 1T &, 3R AN et & FET AR o ant Quor e} v sweem

( Ffr & B Heled ¢ )

4- AR ¥ wEEfud 8 8
5- gAY ¥ RfUd 76 ol
6- gl ¥ FHEITPUA 76l ¢
7. g & fF wgEd 00T wmea & i a A GgNr & A W s ¥ S e

Rl WA o T T ol ST ST FEWOT & ER URIT S Whell §

sier: TR ey & R G e HTEAT N FER RS gU, A NGT & we e &
mqﬁamﬂmﬁl

)

For Vision Next Road Logistics Pvt. Lid.
¢ Ao 22D %‘%W‘Q-fw_zmgnw/ Jud e -
g‘%m ’3/{1“93’% ' %?{O 7/1\”3 ‘ L
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Percding OA No.537 / 2022 Mukesa Xurmar Chauhar ve. State of UD.
Bica'ble Natieral Green Irihzngl, New Delbi, e inspection of the
somplaind gite was dore ov TLUL2022 by the jol=l eommitice Joresed in
camphiznee of the order cated 05.09.2022 passed 'n mapection recerd with

referecce to the teply seceiver. afler the inspectians.

Raganling the sbove wbises, M/ g 1K, Corsent Led, Vilepe Seha, Kasimpuy
Roed, Tebsil- Cofl, Distet Aligwh, M s Mangslen Cement, CDF Complex,
Cheetl, Acupsshar Rosd, Tensll- Col, District Aligsch, M7 8 Vigionr Next Road
b iue, Vilape- Sathe, Kasivpur Roas, Tehst- Keil, Distiot Aligack snd M/ s P&P
Bxim vt A, Setedl Chaorsha, Distriot Allgeard, tarocgh this offics’s lettes 76,
2288 dated T4.12.2032 aivrg with the joict Juspestics report dated 10113022
Sent atiached. MYy . X Uercent ad, Village Sathe, Kastropur Road, Vehail- £ail,
District Aligarh and MF s Vision Next Roud Ling, Villags- Sgtha, Kasivipar Soad,
Teksil- Xegil, District Algarh v their reply office deted 27122022 amd deled
05.01.2023 has been recelved, Withreferenceto thereply mioeived, Sheinspeetion
of the reficerced site was done by this ofce on (9.012023. AL the time of
izspeeticn Mr. Upeadee 88 & mopreseristive in M/ g Visior Next Road ine,
Vilago- Satke, Kasivpur Road Tehsi- Xoll, Distder Alipedh. Sha Usenérn

Ll

Rumes, Nrector was prgsesl. Thedelatled Sapection rupet is as fellows:
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 the time of frspestior, the milwey staton was siusted on Se side

Lnene. 0-24 of Sardusgse’ ralway siding. Weter sprinkng work was
fourd o e dene through §2 tankers o the loedngy an'opding ares,

At the €os of Zapaction, two nes. of zorable ant smogpue were
feurd loceted at the Toading/ woloeding site end water sprink¥rg was
found to ke done by both of the anti smogeue. The represanietive
present ot the e o nsrection wes inforned by M, Visor Next Xoad
tore ther A=t Srsopun Macoine kas bess puschased by the B
Patosony of tax Iyvelce Is atisched,

Al thetime ofinssection M/ s Vision Next Reoad Line No-132. 8.8 OfF

GT 3ceg, Incustasl Azes, Chazigbad by Parduagsnj Relway Sietion
ad Menitoring of aschiont air guaiity of Village- Seiza was dose 't

both ioeding and wnlvadivg conditions. Is Faoteeony it atteched.

At the Jme of ivspection, it is sztural for dusy dust 1o Zly due to the
railwey siding of tlarduspun sailway station and the road being
unpsved forveiiclar aic. The ropresentuiive preseer ot the tinee ol
inspeation was informed by M/ ¢ Vision Next Road Yine tha! wosk zag
o ke done by the Rellways to make the said road ead wailwey siding .

Generated by the movement of vebicles and loadivg / uzlosding or
Hardusgar mibway siding ot the e of ypecCeor o carto] De

fugithesdusl, the castern and wesfern §'des of the ol wav station were

23
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coversd from the boundary with a long tereporary gress nel 25008 20 e’

faet high 500 mweters on bot sides Photagranh stinched).

&  Due o non-avaliebilly of goods trels Zeck & the time of inspostion,
ihe work ol ucloading could not be dore. Gene. But the lowding work
was poing on. Al the tinme of tnspecticy, suitab e FPE was 0o found o

;s i 7 w1
beused by the worker during leading,

¥ Al e time of inspedtion, pump set was found fastalled on the torewell
legted on the reiway siding. From the ssid borewell ne reeord had been
areseuted regesdig whethes the pervaissinn S waler exploitation bas
beor ebteined from. the Distric: Lovel Oroung Water Autkority, Aligark
or not.
informed by M/s Vision Next Road Cive, presexd at Setine of
insposcion, tat the seic borewsll located at EarCaagan] miwsy sidiug
bulongs o the Reillways. Reilway must got the parission S water
fervesting and M7s K, Cenent Waler teokers oo hrooght fon J K
cement industry. "The report is sent with seepect for your perssal und

furier necessary oo,

So¥ B0A @y
{{vondia Prasad) R x‘; Kire™ 13 J = 8hgh}
S, Enginser Adg”, Fviranmient Engineer Reglional (). oer

Wl PUR, Aligart:

4.5 Cerert Repot
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_‘_\\An nexure R-4

yiy ENVIRO-TECYH SERVICES

An ﬂm/a/lca[l’domfo!q
o (A GOVERNMENT APPROVED LAB)

&S
g -lAB Plot No. 1/32, 8.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
email : elslab2012@gmail.com | Website . www.etslabun | Ph.; 9911516076, 9811736063  TC-8771

TEST REPORT
TEST REPORT NO.: ETS/1022-1/01/2023 URLNO TC877123000010221F DATE OF REPORT: 08.01.2023
AMBIENT AIR MONITORING AND ANALYSIS REPORT
Name And Address of Customer 1 M/s, VISION NEXT ROAD LOGISTICS PVT LTD.

103 CLASSIC HOMES APARTMENT,
MARRIS ROAD, ALIGARH U.P-202001

Date of Monitoring ¢ 04.01.2023
Analysis Start Date : 05.01.2023
' Analysis End Date t 09.01.2023
Duration Of Monitoring : 04.01.2023 To 04.01.2023
Time Of Monitoring : 0400PM  To 08.00 PM
Sample ID No v 1022-1
Sampling Done By : ETS STAFF
Sampling Location :  HARDUAGANJ RAILWAY SIDING-LOADING
Sampling Method : ETS/STP/AIR-01
Sampling Machine Placed At Height . 1.5 METER FROM GROUND LEVEL
‘Weather Condition . CLEAR Amblent Temperature: 120 "C
Wind Direction : EToW
Equipment Used : Respirable Dust Sampler (PMyo)
S.No. | Test Parameter [_—U‘n‘it“ 3 ] Result = Specification/Limit | Test Method
‘ (As per CPCB)
|1 | Particulate Matters (PMsc) ug® | 970 | For24Hrs=100 | IS 5162 (Pant:23)
e e e . *»***End of Test Report‘""
@

Page 1 of 1 Far Enyiro- )See’? 3

AUTHORI NATIQRY
Format No ETS/LAB/TR-01. Issug No 05, Date 01.04 2019, Am¢ No. 04 Date 01.04.2019 Lab ‘nfharqe

Notuei-
1. Test rep
2. The reswits

3. No complain
4. Our liability is limited to involce value valy.

5, The sample shall he destroyed after 15 dayy & Riotogleal ¢ Perishable sample shall be destvayed immediatety after issue af test report
6. This test report shul) nut be used in an advertising media or ay evidence In the court of Law without prior written permission of the laboratory

orts without ETS LAB HOLOGRAM arc nut insued by our luboratory,
indicated only refer te the tested samples und listed applicable parameters.
¢ will be entertained 1€ reecived afler 7 dayy of e ol st report,
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ENVIRO-TECH SERVICES

An Analylical Laboralory
(A GOVERNMENT APPROVED LAB)

Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghazlabad (U.P.) - 201001
email : efslab2012@gmail.com | Website - www.etslab.in | Ph.: 9911516076, 9811736063 TC-8771

TEST REPORT
TEST REPORT NO.: ETS/1022-2/01/2023  URLNO.TC877123000010222F DATE OF REPORT: 09.01.2023
AMBIENT AIR MONITORING AND ANALYSIS REPORT
Name And Address of Customer :  MIs, VISION NEXT ROAD LOGISTICS PVT LTD.

103 CLASSIC HOMES APARTMENT,
MARRIS ROAD, ALIGARH U.P-202001

Date of Monitoring : 04.01.2023
Analysis Start Date : 05.01.2023
. Analysis End Date 1 09.01.2023
Ouration Of Monitoring : 04.01.2023 To 04.01.2023
Time Of Monitoring : 04.00PM To 08.00 PM
Sample ID No v 1022-2
Sampling Done By ¢ ETS STAFF
Sampling Location : HARDUAGANJ RAILWAY SIDING-WITHOUT LOADING
Sampling Method : ETS/STP/AIR-01
Sampling Machine Placed At Height : 1.5METER FROM GROUND LEVEL
Weather Condition : CLEAR Amblent Temperature: 120 °C
Wind Direction : EToW
Equipment Used . Respirable Dust Sampler (PMyo)
S. No. Test Parameter T Unit Result | Specification/Limit | Test Method
’ {As per CPCB)
1 Particulate Matters,(PM,q) I ug/m® 93.0 For 24 Hrs.=100 IS 5182 (Part-23)
*****End of Test Report*****

Page 1 of 1 For Eaviroqlgd2er'ces

AUTHORIZER(RIRATARY!
Format No ETS/LAB/TR-01, Issue No. 05, Date 01.04.2019, Amd No, 04 Date 01.04.2019 Lab |n.charge

Nole:-
1. Test reports without ETS LAB HOLOGRAM are not issued by our Inboratory,

2. The results indicated oaly refer to the tested samples und listed applicable parumeters,
J‘ No complaint will be cotertained If recelved after 7 duys of ixsue of test repaort.

4. Our Habllity is limited to involce valuc only.
5. The sumple shall be destroyed after 15 days & Biological / Perishuble sumple shall be destroyed immediately after issue of test report.

6. This test repart shall nat be used In uny advertisiag media or as evidence in the court of Law withou( prior written permission of the laboratory,
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An Analiglical
(A GOVER@&&APPROVED LAB)
Plot No. 1132, S.S. of G.T.Ro
gm

' ad Industrlal Area,
eman!:etslab2012@ ail.com | Web b

sila Www.etslab.

Ghaziabag (U.P.) - 201001
n | Ph.:9911516078. 9811736063

TEST REPORT

URLNO TC877123000010223
AMBIENT AIR MO

DATE oF REPORT: 09.01.2023

NITORING AND ANALYSIS REPORT
Nama And Addres; of Customer ¢ M, VISION NEXT ROAD LOGISTICS PVT LTD.
103 CLASSIC HOMES APARTMENT.
MARR|S ROAD, ALIGARH U.P-202001
Date of Monitoring ' 04012023 |
Analysis Start Date * 05.01.2023
Analysjg End Datg ¢ 09.01.2023
. Duratlon Of Monltoring . 04.01.2023 To 04.01.2023
Time Of Monltoﬂng ¢ 04.00 PMm To 08.00 PM
Sample ID No P 1022-3
Sampling Done By : ETS STAFF
Sampllng Location ' VILLAGE-SATHA LOADING
Sampllng Method - ETS/STP!AIR-01
Sampling Maching Placed At Height ¢ LSMETER FROM GROUND LEVEL .
Woeather Condition ! CLEAR Ambient Temperature: 120 °c
Wind Direction P E Tow T :
i t Used ! Respirable Dust Sampler 10
Equﬁp»rp em T“W'mﬁaﬂcation!umn Test Method
S. No. es (As per CPCB)
- mﬁw R,

—

pgim® | %0 | For24 Hrs=100 IS 5182 (Part-23)

*****End of Test Report*=»++

Page 1 of 1

T s without ETS LAB HOLOGRA tn ' 4 lory,
RAY ot issued by our laboratory
T i r - s d listed applicuble parameters,
; n,:l r:u :i “d““ “" n'n;v refer (v the tested samples an r.imw pieableps
"1.1 . Im‘l ;Nk lf.wl.i“ : ﬁdhu. &. . ’ ed immediately afier Issue of test report, =
N iplalot wi Ited ta invoice val l|'?" Biologicul / Perishable sample shall |l\'dfﬂll0)( e ot e PR
: i l" . ke .‘I"cni:ing medin or as evidence in the court of Law without prior written permission of the laborutory
o not be used In any ady
5% report shall y P p
6. This test repo




ENVIRO-T&CYH SERVICES

(A GOVERNMENT APPROVED LAB)
Plot No. 1/32, S.5. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
email : etslab2012@gmail.com | Website : www etslabin | Ph.: 9911516076, 9811736063

An Analylical Laboralory

TEST REPORT NO.:

ETS/1022-4/01/2023

URLNO.TCB877123000010224F

TEST REPORT

DATE OF REPORT:  09.01.2023

AMBIENT AIR MONITORING AND ANALYSIS REPORT

Name And Address of Customer

Date of Monitoring

Analysis Start Date

Analysis End Date

Duration Of Monitoring

Time Of Monitoring

Sample ID No

Sampling Done By

Sampling Location

Sampling Method

Sampling Machine Placed At Height

M/s, VISION NEXT ROAD LOGISTICS PVT LTD.
103 CLASSIC HOMES APARTMENT,

MARRIS ROAD, ALIGARH U.P-202001
04.01.2023
05.01.2023
09.01.2023
04.01.2023 To
04.00PM  To
1022-4

ETS STAFF
VILLAGE-SATHA-WITHOUT LOADING
ETS/STP/AIR-01

1.5 METER FROM GROUND LEVEL

04.01.2023
08.00 PM

Weather Condition CLEAR Ambient Temperature: 120 °C

Wind Direction E Tow

Equipment Used : Respirable Dust Sampler (PM;q)

[ S.No. Test Parameter Unit Result | Specification/Limit | Test Method |

| (As per CPCB)

' 4 |Particulate Matters(PMe) | pgim® | 830 | For24Hrs=100 | IS 5182 (Part-23)

R B ***+*End of Test Report®****
Page 1 of 1 For Enyi ;%h Services

S

AUTHO&@NMG&N

Format No ETS/LABITR-01, Issue No. 05, Date 01,04 2019, Amd No 04 Date 01.042019  Lab In-charge

Note:-
1. Test reports without ETS LAB HOLOGRAM are not issued by nur laboratory;

2. The results indlcated only refer to the tested samples and listed applicable parameters.
]‘ No complaini will be entertained if recelved after 7 days of issuce of test report.

4. Our Usbllity Is limited to invoice value only.
5. The sample shall be destroyed after 15 days & Biological / Perishable xample shall be destroyed immediately after isyue of test report,

6. This test report shall not be used in sny advertising medin vr os evidence in the court of Law without prior written permission of the laborutory.




email : etslan20izg@gma com |

ENVIRO-TECH SERVICES

(A GOVERNMENT APPROVED LAB)
Plot No. 1132, 8.8. of G.T. Road Industrial Area, Ghaziabad (U.P.} - 201001

Website

An Anciglical Ladoratory

www . etsiah it P U011516078 U241 7180683

TC-8771

TEST REPORT NO.:  ETS/1297/04/2023

Name And Address of Customer

-

TEST REPORT

URLNO. TCBT?123000001247F DATE OF REPORT. €2 05.2023

AMBIENT AIR MONITORING AND ANALYSIS REPORT

M’s, VISION NEXT ROAD LOGISTICS PVT LTD
103 CLASSIC HOMES APARTMENT,
MARRIS ROAD, ALIGARH U.P-202001

Date of Monitoring 29.04.2023
Analyals Start Date 30.04.2023
Analysis End Date 02.05.2023
Ouration Of Monitoring 29042023 To 29.04.2023
Tims Of Monitoring 1202PM  To 04.02 PM
Samptle ID No 1297
Sampling Dong By ETS STAFF
Sampling Location HARDUA GANJ RAILWAY SIDING-LOADING
Sampling Method ETS/STR/AIR-D1
Sampling Machine Placed At Height : 1.5 METER FROM GROUND LEVEL
Waeather Condition CLEAR Ambiant Temperature: 380 "¢
Wind Direction E Tow
Equipment Used Respirable Dust Sampler (PM,q}
8. No. [ ~ 7 TestParameter Unit  * Result ' Specificatio/Limit | Test Method !

|

1| Particulate Matters.(PM,.)

' (As per CPCB)

= L. |
vgm’ L 980

Note:-

l

For24 Hrs=100 | IS5§182 (Part-23) |
****fng of Test Report ***+**

1. Test reports without ETS LAR HOLOGRAM are nat issucd by our fuhorstary.

1. The results indicated only eetor te the ioved sumpies sn isted upplicable parameters,

Y, No complaint will be entertained if received sfter 7 days of issue of test report.

4. Our Jisbility is Umited ta fnvnice vatuv onby.

S l-lu- sample shall he destrosed after 15 duys & Riolugieal - Peridhahle sumple shall by destroved imopediately s¥ter issue of test report
6. Vs test report shall not be used in any advertising media or a» evidence in the court & Lan without priar written peraission of the }ab-‘; utor,

“———-———_




B ENVIRO-TESH SERVICES

AR A Analyticad Loboratsry
RS {A GOVERNMENT APPROVED LAB)
ETS-LAB Piot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
email : eisiab?01270gmar com | Wabsite www.atslab i | Ph 9911516075, 9B 11738063 TC-8771

TEST REPORT
TEST REPORTNO.  ETS/1298/04/2023  LRLNO TC877123000001298F DATE OF REPORT 02 €5 2023
AMBIENT AIR MONITORING AND ANALYSIS REPORT
Name And Address of Customer T Wis. VISION NEXT ROAD LOGISTICS PVT LTD.

103 CLASSIC HOMES APARTMENT,
MARRIS ROAD, ALIGARH U.P-202001

Date of Monitoring T 29.04.2023

Analysis Start Date : 30.04.2023

Analysis End Date : 02.06.2023

Duration Of Monitaring : 29042023 To 29.04 2023

Time Of Monitoring : 0430 PM To 08.30 PM

Sample iD No T 1298

Sampling Done By ¢ ETS STAFF

Sampling Location : HARDUAGANJ RAILWAY SIDING-WITHOUT LOADING

Sampling Method ;. ETS/STPIAIR-01

Sampling Machine Placed At Height : 1.5 METER FROM GROUND LEVEL

Weather Condition : CLEAR Ambisnt Temperature: 380 'C

Wind Direction . E Tow

Equipment Used 1 Respirable Dust Sampler (PM.¢}
" 8. No. TostParameter @ Unit  Result | Specification/Limit | Test Method ]
| f | (As per CPCB) ‘
| 1 | Pamculate MattersPM-) | pgim’ | 910 For24Hrs=100 | iS5182 (Pan23) |

""'EndofTos‘ RE’I)O'("".

Page 1 of 1 For ENVIRO-T- '(_~ ' ,,;:‘,
¢:HECKEDAE‘I
(. BQHIT srw;m THG ; oy,
R 11 S Format Na ETSA.ASTR.01, Issue No 05, Date 0104 2019, Amd. No. 04 Date 97 (4.2015 UUde ManaQb:

Vote:-

b Test reparts without KTS 1.AB HOLOGRAM are nat hsued by nur Jaburatary,

2. The reamlts indicated auly refor to the tosted samplos woub ivied applicable pimm.den.
3. Mo complaint will be entertained if received after 7 dass of issue of fest report.

4. Our lahility s limited to invaice valne onty.

§. The sample shall be destroved after 15 days & Blological /
6. This

Perishabie sample shall he destroved unmediately alter issiee of test report, E = S
fext report shall nat be aved in ans advertising media or 4s evidence in the court of 1aw without priny writtey permivian of the laboratay.,




ENVIRO-TECH SERVICES

/o3 IRy An Analylical Loboralory
(A GOVERNMENT APPROVED LAB)
Piot No. 1/32, $.8. of G.T. Road industrial Area, Ghaziabad (U.P.) - 201001

email ; etsiab20124gmailcom | Website - www etstabin © Pho 89711518076 28117360863

TEST REPORT
TEST REPORT NO - ETS/1299/04:2023 URLNO TC877123000001295F DATE OF REPORT. 025 2023
AMBIENT AIR MONITORING AND ANALYSIS REPORT
Name And Address of Customer : M/s. VISION NEXT RCAD LOGISTICS PVT LTD.

103 CLASSIC HOMES APARTMENT,
MARRIS ROAD, ALIGARH U P-202001

Date of Monitoring 1 29.042023

Analysis Start Date : 30042023

Analysis End Date : 02052023

Duration Of Monitoring 1 29042023 To 2904 2023

Time Of Monitoring : 1205PM To | 04 05 PM

Sample 1D No 1 1299

Sampling Done By : ETS STAFF

Sampling Location 1 VILLAGE-SATHA LOADING

Sampling Method ¢ ETS/STP/AIR-O1

Sampling Machine Placed At Height > 1.5 METER FROM GROUND LEVEL

Woeather Condition : CLEAR Ambient Temperature: 80 C

Wind Direction : E Tow

Equipment Used : Respirable Dust Sampiler (PM..}
!"E.T\siuf" ) ‘Test Parameter T Unit | Resuit } Specification/Limit | Test Mathod |
o T T ] Mo | T
t_ 1 __Jf?!‘l_ccu!ate Matters,(PM,.;) _ t pg/m’ A 8_8_15_"‘ o _Ficr 24qlirs.=100 __J! IS 5182 (Pi't723w) i

*+2vsEnd of Test Aeport*****

Page 1 of 1 e A N e o
For ENVIRG.T=CH G750
AUTHORIZED SIBNATQRY
Format No ETS/LABITR.01, Issue No. 05, Date 0° 04 2018, Amd No. 04 Date 01.04 209 o Uit

Quaiity Manager

Noty;-

1. Test reperts without ETS LAB HOLOGR AM are not issucd by eur laborators.

2. The vesulty indicated anly refor to the tesivd sumples and listed spplicable paramoters.

3. No complaint will he entertained i recelved after 7 days of hate of test repart,

4. Our Uability is limited to invoice salue only.

5. tﬂn sample shall be destroyed after 15 days & Biological © Perishuble sample shall be doestroyved immediately after issue of test report,
6. This test repart shall not be used in any advertising media or as evideuce in the court of Faw without prior ;lifiﬂtu permission of the kiboratory,




ENVIRO-TEEH SERVICES

B\ An ﬂm&’y&ml .f_’aiﬁma&»w
(A GOVERNMENT APPROVED LAB)
ETS-LAB Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P) - 201001
email : etsiab2i 2Dgmail.com Websile Dwww.elslabin | Pn0 9911516078, 9811736363
TEST REPORT

TEST REPORTNO:  ETS/*300/04:2023

URLND TC8771230000013C0F

DATE OF REPORY  (2.05.2023

AMBIENT AIR MONITOR!NG AND ANALYSIS REPORT

Name And Address of Customer

M/s, VISION NEXT ROAD LOGISTICS PVT LTD.
103 CLASSIC HOMES APARTMENT,
MARRIS ROAD, ALIGARH U.P-202001

Date of Monitoring 25.04.2023
Analysis Start Date 30.04 2023
Analysis End Date 02.05.2023
Duration Of Monitoring 29.04.2023 To 29.04.2023
Time Of Monitoring 0435PM  To 08.35 PM
Sample ID No 1300
Sampling Done By ETS STAFF
Sampling Location VILLAGE-SATHA-WITHOUT LOADING
Sampling Method ETS/STR/AIR-01
Sampling Machine Placed At Height 1.5 METER FROM GROUND LEVEL
Weather Condition CLEAR Ambient Temperature: 380 “C
Wind Direction : EToW
Equipment Used : Respirable Dust Sampiler (PM,N)
"S.Ne. | TestParameter T—_W—— T Result ' Specification/Limit  Test Method

C o 4 - -
1 Particulate Matters,{PM,)

Note: .

i ugm® i{'—weﬁf.? r?or 24 Hrs. =100

Farmat No ETS:LAS/TR-01, Issue No. 03, Date 01 04 2018, Amd No. 04 Date 01.C4.2319

(As per CPCB)

i IS 5182 (Pan-23)

“svevgnd. of Test prnn"“‘

Page 1of 1 FOT EN\,’R%ch%‘GEpV?CF‘Q

AUTHORIZED:SIGNATERX, |
Quaiity Manager

L. lest reports without ETS LAR HOLOGRAM are nat i fat Y-
2, The vesnlts indicated only refer to the tested samples and Hsted applicable pnr:metcn
3. No complaint will be catertained it received after 7 dass of issue of test report.
.l Qur lishility is Hmited to involce valie only.
§. he sample shall be destrayed after 15 diyy & Biological  Perivhable sample shall be desteoved immediately aticy issue of fost epart,

ﬁ This test report shall not be used in any advertiving media or as evidence in the conrt of Law nithout prive written perntiaion of the aboraton.

sttt -

f by our




GSTIN 09AAHCV2024P 1ZX

Aﬂﬂ&&ﬂe R-5 Mot B44524 ;3

B4452405

©

-

= VISION NEXT ROAD LOGISTICS PVT. L1p, =
103. Classic Homes Apartment, Marris Road, Aligarh- 202 001 (U p)
E-mail - visionnextroadiogisticspviltd@gmail com
- — —_—
¥, No. - Dated .

10
e Station Head
Harduagan| Rulway Station

Aligarn, Uttar Pradesh - 202 127
Subject: Request to pave the platiorm area near line no 14

Dear Sir,

AS per the reconunendations of Joint Committee of CPCH, UFPCE & [District
Magistrate, Aligarh, Uttar Pradesh, and as discussed in vanous meeting with

your otfice | hereby reiterate our request for vour offlce to kindly take steps on
URGENT AND IMMEDIATE basis to pave the plattorm area near line no. 14

1o avoid any emission or dust during movement of trucks

mv{;‘%ﬁ X&?&‘H‘ Next R«g;%9§i§ucs Private Limited
J;&"“ um
Authorisech NEHIRE - -

—
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o

_ NGF OF DELMI COURT Feg
QLCTO1 20854 L2340y
01-APR-2023

IEERER R AR

BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

OLH N0 SFF yLoZ3

IN THE MATTER OF:
LPOCAESE) AR AR/ AP —~ - - = S pPA o7
S7R7E SF L A AM?I-{:’US B et el A?/,;;//"O/VQ

know all to whom these present shall come that UWe. Y2 §4722 /K. 1 D/Rec7OK
/oS4 SPrABR fuds SINEG Mk V(S ON AVEY T KB
L0 bsmes [ 7] L) potnR iz PR, 1y OLZA5AK MP6AR

b— [ el
the above named A= Z do hereby appoint. v F 25/ 304 .

D&T JURIS
CHAMBER NO, 12, LAWYER'S CHAMBER BLOCK - |,
DELHI HIGH COURT,
SHER SHAH ROAD, NEW DELHI - 110003,
011-23388305, 9810226434, info@dtjuris.com

NISBANT RUCHITA PRADEEP CHIRAG
DATTA DATTA BHARDWA)
D/1196/2003 D/1195/2003 P/3236/ 14 T D/12371/2021

(Herein after called the advocate/s) to be my/our Advocate in the above. noted case authorized hioy; -

To act appear and plead in the above-noted case in this Court or in which the same may be tired or heard and
also in the appetlate Court including High Caurt subject to payment of fees separately for each Court by me/us.

To sign, file, verify and present pleadings, appeals cross-objections or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary or
proper for the prosecution of the said case in all its stages.

To file and take back documents to admit and/or deny the documents of opposite party.

To take execution proceedings.

The deposit, draw and receive money, cheques, cash and grant receipts thereof and to do all other acts and
things which may be necessary to be done for the progress and in the course of the prosecution of the said case.

To appoint and instruct any other Legal Practitioner, authorizing him to exercise the power and authority
hereby conferred upon the Advocate whenever he may think it do 5o and to sign the Power of Attorney on our behaif.

And [/We the undersigned do héreby agree to ratify and confirm all acts done by the Advocate or his
substitute in the matter as my/our own acts, &s if dove by me/us to all intents and purposes.

And I/ We undertakes that I/ We or my/our duly authorized agent would appear in the Court on all hearings
and will inform the Advocate for appearance when the case is called.

And I/ We undersignied do hereby agree not to hold the advocate or his substitute responsible for the result of
the said case, The adjournment costs whenever ordered by the Court shall be of the Advocate which he shall receive
and retain himself. ;

And 1/ We the undersigned do heréby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled 1 withdraw from the prosecution of the said case until
the same is paid up. The fee settled is only for the above Court. I/ We hereby agrec that once the fee is paid. 1/ We will
not be entitled for the refund of the same in any case whatsoever. If the case lasts for more than three years, the
advocate shall be entitled or additional fee pquivalent to haif of agreed fee for every addition of three years or part
thereof.

In Witness Whereof I/We do here to set my/our hand to these presenis the conients of which haye been

understood by me/us on this wmeldBemm &%¥ 0f.... .55 .........2003
ccepted subject to the terms of fees.

\pe ) Cuiaf

Jiod Gumor?

CLIENT'S SIGNATURES
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